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SC launches web page for
summaries of judgments

New Delhi: The Supreme Court
has launched a web page with
summaries of important
judgments. The web page —
‘Landmark Judgment
Summaries’ — makes it easier
for “citizens to understand the

court’s decisions in line with its
goal of ensuring an informed
citizenry,” a statement said. It
said the decisions of the
Supreme Court of India impact
diverse areas of public life
nationwide. pri

SC to hear plea of Atishi,
Kejriwal on Monday
|

New Delhi: A Supreme Court
bench of Justices Hrishikesh
Roy and SVN Bhatti would hear
on Monday a plea of Delhi
Chief Minister Atishi and AAP
leader Arvind Kejriwal
challenging a high court order
that refused to quash a
defamation case against them
over alleged deletion of names
of 30 lakh voters, belonging to
some communities, from
electoral rolls. em

Karnataka govt eyes S00 new GCCs

by 2029 to create 3.5 lakh jobs

ON THE CARDS. The 5-year policy plan will facilitate internships for employees and incentives for investors

—
Our Bureau
Bengaluru

The Karnataka government
aims to attract 500 new
Global Capability Centres
(GCCs) by 2029 to create 3.5
lakh jobs and drive $50 bil-
lion in economic output.
This will take the total num-
ber of GCCs in the State to
over 1,000.

According to the GCC
Policy 2024-2029, launched
on Friday, India is home to
over 1,700 GCCs, employing
more than 19 lakh people.
While the Indian GCC mar-
ket size is $64.6 billion, at
$22.2 billion, Karnataka is a
significant contributor.

The State currently em-
ploys over 6 lakh people
across GCCs.

Unveiling the policy re-
port, Priyank Kharge, Minis-
ter for IT BT and RDPR, said,
“We proudly launch India’s
first dedicated policy for
GCCs, reaffirming Karnata-
ka’s position as the top des-
tination for innovation and
business  transformation.
GCCs have evolved from
back-office operations to be-
coming critical drivers of

DRAFT
FAKA GCC POLICY
2024-2013

FUTURISTIC STRATEGY. Priyank Kharge, Minister for IT BT and RDPR, (fourth from right) and
other dignitaries at the unveiling of the Karnataka GCC Policy in Bengaluru on Friday

global strategic initiatives,
R&D, and technology solu-
tions. Contributing $22.2
billion to the economy,
GCCs have been a vital
source of growth and em-
ployment for Karnataka.”

He added that the GCC
sector is expected to grow at
a compound annual rate of
12-14 per cent over the next
decade, with Karnataka hold-
ing nearly 50 per cent of the
national GCC market share

by 2029.
According to the report,
GCCs have significantly

transformed the country’s
economic landscape. GCCs
in India grew at 9.8 per cent
between FY19and FY24. The
role of the engineering, re-
search, and development

(ER&D) sector has been
pivotal in this growth, with
ER&D GCCs accounting for
more than half of this rev-
enue, at $36.4 billion. Projec-
tions suggest a headcount
exceeding 25 lakh by 2030,
and a market size exceeding
$100 billion.

INNOVATION FUND
Under the Talent Pillar, the
policy will facilitate intern-
ships for 1lakh individuals in
leading GCCs and has com-
mitted a 100 crore Innova-
tion Fund to support joint
research projects between
academia and GCCs.

For any new or existing
GCC in the State with a min-
imum of 100 employees en-
gaging in talent creation, the

State government will reim-
burse 20 per cent of the total
expense spent on the skilling
initiative up to 336,000 per
graduate and 18,000 per
diploma holder for 100 em-
ployees, or 15 per cent of
their workforce.

These can be technical
skilling initiatives for non-
tech employees or soft-skill
enhancement initiatives.

GOVT INSTITUTIONS

For any new or existing GCC
in the State, hiring interns
from State government uni-
versities or affiliated colleges
will attract reimbursement
of 50 per cent of the intern-
ship stipend, for up to 3
months, and up to 5,000 per
month per intern, for a max-

imum of 20,000 interns per
year, and 1,00,000 interns
over the policy period.

Global Innovation Dis-
tricts, with three new tech-
nology parks — one in
Bengaluru and two in “Bey-
ond Bengaluru” clusters, will
be established.

These will feature infra-
structure to enable collabor-
ation between start-ups,
tech leaders, and academia.
Anchor investors in these
districts will receive special
incentives.

CENTRE FOR Al

The government will estab-
lish a Centre of Excellence
(CoE) for AI in Bengaluru,
operating through a hub-
and-spoke model across aca-
demic institutions.

An AT Skilling Council will
also be launched. A GCC
support unit within the De-
partment of Electronics, IT,
Bt, and S&T will be estab-
lished to serve as a Single
Point of Contact (SPOC) for
GCCs.

This unit will facilitate co-
ordination with government
departments, fast-track ap-
provals, and provide real es-
tate scouting support.

We can’t go back without winning, say agitating Samsung workers

—
TE Raja Simhan
Chennai

As their agitation entered
the nineteenth day on Friday,
Samsung workers will con-
tinue to strike till their de-
mands are met, said A
Soundararajan, State Presid-
ent, Centre of Indian Trade
Union (CITU), and Honor-
ary President of Samsung In-
dia Workers Union - CITU.
The workers are demand-
ing wage revision and the
right to form a union. Both
are  genuine  demands,
Soundararajan told business-
line, at the site of the strike,

FIGHT CONTINUES. The stri

where nearly 500 workers
staged a sit-in a km from the
factory at Sun-
guwarchatiram, 50 km west
of Chennai.

With 19 days over, Sound-
ararajan said the workers are

Another mpox case
reported in Kerala

—
Press Trust of India
Thiruvananthapuram

The Kerala health depart-
ment on Friday said another
mpox case was reported in
the State and urged those
with symptoms to seek
treatment. The State had re-
ported the country’s first
confirmed case of the new
strain earlier this week.

An evaluation meeting
was held on Friday, the State
health department said.
State Health Minister Veena
George said the contact list
of the patient has been pre-
pared and preventive meas-
ures have been taken.

The minister urged every-
one who reached the State
from abroad to approach the
health department in case of
any symptoms. “Isolation

facilities have been arranged
in all the districts,” the min-
ister said. On September 23,
the Health Department had
announced plans to release
revised guidelines for the
prevention and treatment
of mpox.

Official sources in New
Delhi had earlier said that
India had reported the first
case of the mpox strain in a
patient from Kerala who
tested positive.

They had said that the
Clade 1b strain was detected
in a 38-year-old man from
Malappuram district who
had recently returned from
the UAE.

Since the WHO’s 2022
declaration of mpox as a
Public Health Emergency of
International Concern, 30
cases have been reported in
India.

ke, seeking wage revision and the
right to form a union, entered its 19 * day on Friday e rasasimran

past their frustration and
now have a strong will to
fight. “They can’t go back to
the factory without win-
ning,” he said. There is pres-
sure from the management
and family members.

“At the Yamaha plant in
Oragadam, we were on strike
for 63 days. We now have a
union inside the factory,” he
said.

SCOPE FOR DIALOGUE
Meanwhile, Anand Gopalan,
representing Samsung India
in the Madras High Court as
well as the Kanchipuram Dis-
trict Court, said Samsung
complies with all laws and
regulations of India. Work-
ers at Samsung’s factory in
Tamil Nadu get all statutory
benefits and their wages are
far higher than what is pre-
scribed by the government.
“I'want to inform you that

the ongoing strike is illegal,
because the conciliation pro-
cess regarding the demands
made by workers is in pro-
gress and the workers’ union
is unregistered till today,” he
said.

Under such circum-
stances, the management of
Samsung India is justified in
imposing action against agit-
ating workers, he said.

Samsung India manage-
ment is willing to negotiate
only with its workers and not
a third party, in the presence
of labour department offi-
cials. The management has
also conveyed its willingness
to sign a long-term wage set-

tlement with the workers.

‘CALL OFF STRIKE’

“Iam requesting the workers
to call off the illegal strike,
return to work, and come
forward for negotiations in
an amicable manner,” said
Gopalan.

With festive season near-
ing, Samsung is ensuring
that the strike at the Sriper-
umbudur factory does not
disrupt production. It is
managing the show with 700-
odd workers, who are not
participating in the strike,
and deployed another 500
workers from other
departments.

Stalin urges PM to release funds for education
scheme, Chennai Metro Rail project Phase 2

—
Our Bureau
Chennai

Tamil Nadu Chief Minister
MK Stalin on Friday reques-
ted Prime Minister Narendra
Modi to release the Centre’s
share for Phase 2 of the
jointly-implemented Chen-
nai Metro Rail project. He
noted several States that ini-
tiated their metro projects
after Tamil Nadu had already
received funds.

Stalin also urged for the
immediate  release  of
Samagra Shiksha funds,
which have been withheld
due to the non-implementa-
tion of the National Educa-
tion Policy. Tamil Nadu has
long upheld a two-language
policy.

On the CMRL project, the
Chief Minister, in the
memorandum to the Prime

SC clears decks for GMR to run,
upgrade Nagpur airport; closes
curative plea of Centre and AAI

Press Trust of India
New Delhi

The Supreme Court on Friday
cleared the decks for private
firm GMR Airports toupgrade
and operate Nagpur’s Babasa-
heb Ambedkar International
Airport (BAIA) by closing the
proceedings ona curative plea
of the Centre and the Airports
Authority of India (AAI).

The Centre and the AAThad
filed a curative petition
against the dismissal of their
review plea by the top court.

OUTSIDE LEGAL SCOPE

Prior to this, the top court had
rejected the petition of the
Centre and the AAI against a
Bombay High Court judg-
ment, allowing GMR Airports
to upgrade and operate the

CcM
K

Nagpur airport. A special
four-judge bench of Chief
Justice DY Chandrachud and
Justices Sanjiv Khanna, BR
Gavai and JK Maheshwari
closed the proceedings on the
curative plea after taking note
of the opinion of Solicitor
General Tushar Mehta that
the petition of the Centre and
the AAI did not fall under one
of the legal parameters pre-
scribed for entertaining such
pleas.

The curative plea is the last
legal recourse available to a
litigant. Such a plea can be
filed if there are certain viola-
tions after the dismissal of the
main case and the review
petition.

The top law officer told the
bench that the curative plea
may not fall under the 2002
judgment and they cannot ar-

gue on the ground of bias and
analogous ground that the
government was not heard.

PLEANIXED

The law officer, however, sub-
mitted one aspect, where the
impugned judgment said the
Centre and the AAI were not
the necessary parties to the
litigation may be recon-
sidered because of negative

consequences in  similar
matters.
The bench appreciated the

views of the Solicitor General,
and said the curative plea is
disposed of as “not pressed”.
Allowing the submission of
the law officer, the bench said,
“The observation ... of the
judgment that the AATand the
Union of India are not neces-
sary parties would not be the
correct position in law.”

MK Stalin during a meeting in New Delhi on Friday eni

Minster, said progress on the
project had slowed down due
to fiscal constraints. Last
year, the State government
had to instruct CMRL to re-
duce the pace of work and
take a budget cut from
10,000 crore to 39,000
crore.

The  slowdown  has
trickled into the current
fiscal, limiting the project ex-
penditure to 8,000 crore.

Consequently, the comple-
tion date has been pushed
from December 2027 to
December 2028.

PHASE II PROJECT

For phase II of the project,
CMRL needs to secure prin-
cipal debt of 333,593 crore
and subordinate debt of
317,434 crore. Without
equity contribution, this will
result in an unfavourable

debt-to-equity ratio, render-
ing CMRL unsustainable.

If the project receives
funding as recommended by
the PIB, CMRL will get an
equity infusion of 10,815
crore. However, as a State-
sector project, this equity in-
fusion by the State govern-
ment alone is not possible as
it will affect the company’s
ownership structure.

Most of the metro rail pro-
jects in India are financed by
the Centre under the equal
equity contribution model,
the memorandum said.

“Irequest the PM to inter-
vene and facilitate early ap-
proval of Phase II of the
Chennai Metro Project un-
der a 50:50 equity sharing
basis between the Centre
and Tamil Nadu, as was done
for Phase-I and as recom-
mended by the PIB,” the
memorandum said.

Andhra Pradesh’s full Budget outlay

forFY25toc

G Naga Sridhar
Hyderabad

The Andhra Pradesh govern-
ment is currently working on
presenting the full Budget for
the year 2024-25 next month,
and the total outlay will cross
¥3lakhcrore.

The NDA government
earlier decided to defer the
full Budget in view of the
“confusion and financial dis-
order” created by the previous
YSR Congress government,
led by YS Jagan Mohan Reddy,
which lost the mandate in the
general elections held in May.

JAGAN’S BUDGET

Subsequently, the new gov-
ernment issued an ordinance
in July for a second vote-on-
account Budget for ¥1.30 lakh
crore for a period of four
months. In February, Jagan
Reddy’s government had

presented the first vote-on-
account Budget of ¥2.86 lakh
crore ahead of the elections
and obtained approval from
the State Assembly for the
sanction of ¥1.09 lakh crore
for the first four months of the
fiscal.

“In effect, the two vote-on-
account Budgets provided
%2.39 lakh crore for the first
eight months of the current
fiscal, which leaves only
61,000 crore out of 32.86
lakh crore as per the first vote-
on-account Budget of Febru-
ary,” a senior official told
businessline.

With the welfare-cum-de-
velopment approach of the
new NDA government and its
poll promises, the Finance
Department is working on
giving a totally new orienta-
tion to the upcoming full
Budget proposals.

“Apart from the burden of
the ‘Super Six’ welfare

ross X3 lakh crore

schemes, Chief Minister N
Chandrababu Naidu is keen
on the completion of the Po-
lavaram project and resuming
the construction of the new
greenfield capital project, Am-
aravati. The Budget will also
factor in these priorities,” the
official said.

WEALTH CREATION
Though the Centre had
already promised to facilitate
a 15,000 crore loan from
multilateral agencies for Am-
aravati, the State government
is exploring new avenues for
wealth creation and to aug-
ment revenue resources.

The recent floods, which
caused heavy damage to
crops, property, and physical
infrastructure in the State,
also imposed unexpected fin-
ancial stress on the State
Exchequer.

The Budget outlay for
2023-24 wasX2.79 lakh crore.

Payment for imported
software is not royalty,
rules Supreme Court

TAX RELIEF. Experts feel the burden on software businesses
was reduced after equalisation levy was abolished in the Budget

|
Shishir Sinha
New Delhi

The Supreme Court on Fri-
day reaffirmed its decision
that payments made by res-
ident Indian end-users/dis-
tributors to non-resident
computer software manufac-
turers/suppliers, for the re-
salefuse of the computer
software through EULAs/
distribution agreements, are
not characterised as royalty
for the use of copyright in the
computer software.

Dismissing a special leave
petition filed by the Income
Tax Department, the court
said the issue sought to be
raised by the Department
Revenue is covered by the
decision of the court in En-
gineering Analysis Centre of
Excellence Private Ltd-
versus-Commissioner of In-
come Tax case, in which it
was held that such amount
paid as consideration for re-
sale/use of computer soft-
ware through EULAs/distri-
bution agreements does not
give rise to any taxable in-
come in India, as a result of
which the persons referred
to in Section 195 of the In-
come Tax Act were not liable
todeductany TDS under sec-
tion 195 of the Income Tax
Act.

With this ruling, the
broader issue around the
characterisation of software
payments for tax purposes
appears to have been settled.
Experts feel that tax burden
on software businesses is

considerably reduced as
equalisation levy was also ab-
olished in Budget 2024.

Commenting on the mat-
ter, Rakesh Nangia, Chair-
man,Nangia Andersen India,
said the ruling is leading to a
greater degree of finality on
this long-standing issue.
“While there may still be spe-
cific cases or scenarios —
such as cloud services, mixed
contracts, and payments re-
lated to emerging technolo-
gies, namely artificial intelli-
gence software, blockchain
applications, or digital plat-
forms — that could still be
subject to interpretation or
future litigation, the broader
controversyaround the char-
acterisation of software pay-
ments for tax purposes ap-
pears to have been settled.

END TO CONTROVERSY
Yeeshu Sehgal, Head of Tax
Markets at AKM Global,
stated, “The Supreme Court
with its 2021 engineering
analysis judgment ruled that
payments  for  shrink-
wrapped software were no
longer to be treated as royal-
ties under double taxation
avoidance agreements.”

The decision removed the
long running controversy
with respect to the charac-
terisation of such payments
from the tax standpoint. It
also made India a more at-
tractive destination for for-
eign software firms and
strengthened the position of
domestic distributors as tax
certainty is achieved.

“Further, with a clear
statement upholding the fi-
nality of this decision, the SC
has held that this position is
final and no more review pe-
titions will be allowed,” he
said.

Jagan Mohan Reddy
cancels Tirumala visit

—
Our Bureau
Hyderabad

The former chief minister of
Andhra Pradesh and President
of the YSR Congress Party, YS
Jagan Mohan Reddy, has can-
celled his trip to Tirumala for a
darshan of Balaji amid a row
over the adulteration of Laddu
prasadam.

Reddy was supposed to
reach Tirumala this evening
and take darshan on Saturday.
However, there was raging con-
troversy over the need for
Reddy to submit a non-Hindu
devotee declaration as he is a
Christian by faith. Even though
Tirumala norms require non-
Hindus to sign a declaration be-
fore entering the temple, Reddy
did not provide any declaration
when he was the Chief Minister
during 2019-24 and visited
Tirumala many times.

However, TTD and govern-
ment circles insisted that all
norms would be followed, and

Reddy would have to sign the
declaration before going for a
darshan. Speaking to the me-
dia, the YSRCP President al-
leged that the NDA govern-
ment was attempting to divert
people’s attention over Laddu
adulteration to the declaration
issue. The government’s con-
tention of adulteration of the
Ladduprasadam was ‘false’and
politically motivated, he al-
leged, adding that he was not
being allowed to take a darshan
of Lord Balaji.
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SCHEDULE |
FORM A
PUBLIC ANNOUNCEMENT

[Under Regulation 14 of the Insolvency and Bankruptcy of India
(Vol y Liquidati .

Process)

, 2017]

FOR THE ATTENTION OF THE STAKEHOLDER
MERCURY ALTH MANAGEN T PRIVATE
RELEVANT PARTICULARS
1. [ NAME OF CORPORATE PERSON Mercury Wealth Private Limited
2. | DATE OF INCORPORATION OF 12 December 2017
CORPORATE PERSON
3. | AUTHORITY UNDER WHICH ROC Mumbai
CORPORATE PERSON IS
INCORPORATED / REGISTERED
4. | CORPORATE IDENTITY NUMBER OF | U74999MH2017PTC302806
CORPORATE PERSON
5. | ADDRESS OF THE REGISTERED 8/63,Anand Nagar Sahyog Chs Ltd. Service
OFFICE AND PRINCIPAL OFFICE Service Road, Santacruz (East) , Mumbai,
(IF ANY) OF CORPORATE PERSON | Maharashtra, India - 400055.
6. | LIQUIDATION COMMENCEMENT 27th September 2024
DATE OF CORPORATE PERSON
7 | NAME, ADDRESS, EMAIL ADDRESS, | Mr. Vakati Balasubramanyam Reddy
TELEPHONE NUMBER AND THE IBBI Regjstered Insolvency Professional
REGISTRATION NUMBER OF THE 1BBY/IPA-001/IP-PO0662/2017-2018/11131
LIQUIDATOR C-1205, Galaxy Apartments, Quoreshi Nagar,
Kurla East, Mumbai - 400070
+91 83691 70484
vbsreddy7@gmail.com
8. | LAST DATE FOR SUBMISSION OF | 27th October 2024
CLAIMS

the address mentioned againstitem 7.

: Mr. Vakati Bal

Notice is hereby given that Mercury Wealth Management Private Limited has
commenced voluntary liquidation on 27" September2024.

The stakeholders of Mercury Wealth Management Private Limited are hereby called
upon to submit a proof of their claims, on or before 27" October 2024, to the liquidator at

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Signature of the Liqui

Date and Place: 27th September 2024. Mumbai

Reddy

BM-BME



